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(Interruptions)

MR. DEPUTY CHAIRMAN: The
qguestion is:

“That the Bill be passed.”
The motion was adopted.
(Interruptions)
st fg = a@r o ITEwmEla
wgrea, Afs wmg 77 FTET TG
® ¢ 39 fod § a1% mree F=ar g o

(At this stage, the hon. Member left
the Chamber)

(I) STATUTORY RESOLUTION
SEEKING DISAPPROVEL OF
THE TEA (AMENDMENT)
ORDINANCE, 1980,

(D). THE TEA (AMENDMENT)

BILL 1380

SHRI HAR! SHANKAR BHABHRA
(Rajasthan): Sir, I beg to move:

“That this House disapproves the
Tea (Amendment) Ordinance, 1980
(No. 15 of 1980) promulgated by
the President on the 13th October,
1980.” :

Sir, my basic aim in moving this
Resolution is to highlight that the
extraordinary legislative powers con-
ferred upon the President under Arti-
cle 123, sub-clause (1) ar< being mis.
used by the Government. By promul-
gating such Ordinance for petty mat-
ters which are of routine nature, there
was no such urgency for the promui-
gation of the Ordinance or amendment
of the Act. The decision of the Cal-
cutta High Court against the Govern-
ment is no valid reason to justify the
act of issuing such Ordinance, parti-
cularly when the appeal is already
pending against the decision of the
High Court in the Supreme Court,
preferred by the Central Government,
This tendency to issue’ Ordinances as
a routine should be discouraged, be-
cause this is an unnecessary encroa-
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chment on the authority of Parlia-
ment to legislate, I therefore oppose
the promulgation of the Ordinance in
question,

Sir. the tes industry today is going
through a crisis. There are many im-
portant matters concerning the indus-
try which require very serious and
_immediate consideration by the Gove-
rnment. The Tez Act itself has he-
come sg complicated that it requires
gomplete overhauling, and instead of
bringing  amendments. piecemeal
amendments, the Government should
have brought a comprehensive Bill to
the Tea Act itself The Tea Board to-
day cannot function as an effective
body and it has to depend so much,
rather entirely, on the bureaucrats
and the Central Government, The Tea
Board has to’ transact business of a
routine nature and it cannot take de-
cisions on important policy matters
and will always depend on the Gov-
ernment. There are many important
problems which the Government
should have taken up on a priority
basis and I would, therefore, enume-
rate some of them. I think. Sir, that

“since our tea industry is earning a
substantial portion of our foreign ex-
change, the hon. Minister will cer--
tainly consider these important points:

(1) To consider the present arran-
gement of marketing of tea in India
by way of direct sales, consignment
sales auction sales, etc, and to decide
what would be the best arrangement
for marketing of tea with a view to
ensuring a fair unit value realisation
in the domestic market as well as the
highest possible realisation in the
export market.

(2y To consider arrangements
which would eliminate the chances of
collusive sales in domestic markets
as well as under-invoicing in exports.

(3) To consider the role of the
London auctions in the marketing of
Indian tea and to examine as to whe-
ther the best solution would lie in al- -
lowing auctions of tea only in India.
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(4) To consider as to whether the
present system of tea auctions in
India is advantageous to the producer
and fair to the consumer or not. To
also consider as to whether the auc-
tion system in India should be conti-
nued and, if so, in what manner and
the methodoloy Government should
adopt to keep a supervisory watch on
the auction system.

dadfty - fawm F Uog /At
(sit di@rTe waQ) o A, qF@
s qEAAr I F o A AmeE
geeat ®1 e arE foogEE A
a6 ¥ WeE F AT @) S aw
faw &1

SHRI HARI SHANKAR BHA-
BHRA: To consider the present
arrangements for shifting export of

tea from primary to bulk tea to more
value.added forms like packet tea, tea
bags, instant tea, etc. Also to consi-
der what measures should be switeh-
ed over from primary tea im bulk
from to export in more value-added

formrs.

To consider whether in the market-
ing arrangements for tea, there should
be any special provisiong or arrange-
ments for marketing of tea by small
rroducers, .

To consider as to whether the pre-
sent arrangements for marketing of
tea at the retail level enableg the
consumer to get tea at a reasonable
price. _

The concept of buffer stock of tea
nationally and internationally, to in-
troduce a steadinesg in supplies both
in the domestic and in the export mar.
ketg thereby reducing price fluctua-
tionn would perhans be worth going
into.

I would alsp draw the attention of
the Government and the hon. Minis-
* ter to the problems which the labou-
"rers in the different industries are
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facirig, particularly in the settlement
of theip Provident Fund accounis.
loan accounts, housing schemes ex-
gratia payments or bonus, etc. The
employeeg of the Tea Boards have

not peen granted bonus or ex-gratia 4

payments, It ig an apparent injustice
to them because the employees of the
Coffee Board are already getting
them. There are other problems. I
do not want to gg intp detail. I
would like the hon. Minister to pay
serioug attention to the problems.
If this Bill would have come in 2
routine manner, I woulg have haprily
supported it. I know that this is a
very clear Bill and there is nothing
to orpose in it., There are wmany
problems to which the Government
should have accorded priority. This
shoulq not be brought piecemeal. He
should have brought a comprehen-
sive Bill. T would therefore re-
quest the hon. Ministe;, to see that
something is done. With thege words,
I move my Resolution.

The question was proposed.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHR] KHURSHED ALAM KHAN):
Sir, T beg to move:

“that the Bill further te amend
the Tea Act 193 as passed by the
Lok Sabha be taken into considera-
tion.”

SHRI ERA SEZHIYAN (Tamil
Nadu)' Sir, T am on a point gf order
agains! the consideration of thic Bill
on constitutional basis. For the last
two days, I have been rising on some
points of order. One was on the pre-
pidential recomimendation in respect
of a Bill under 117(3). They said
that they are publishing it. 'The
second point of grder wag regarding
the Financial Memorandum and other
things. Tt wag said that thic House
is concerned yith the Bill as passed
by the Lok Sabha and it does not
matter whethey the other things are
there or not We were told to con.
cern gurselves with the Bill ac pas-
sed by the Lok Sabha Now,K we zre
concerned with this Tea (Amend-
ment) Bill as passed by the Lok

b
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Sabha. It has come to ug for consi-
deration. Since the amounts have to
be drawn out of the Consolidate&
Fund of India, it attracty 117(3).
Therefore, a presidential recommen-
= gation is required for consideration
by this House. That recommendation
has come in today’s buletin, ie,
Tuesday, the 23rd December.
No. 26099. I want tg raise one very

important point. We are consider-

ing the Bill as passed by the Lok
Sabha. Therefore, I require a sepa-
rate presidential recommendation for
this House. That also hag been
brought here. It gays: “The Presi-
dent having been informed of the
subject-mattey of the Tea (Amend-
ment) Bill, 1980, recommendg to the
Rajya Sabha the consideration of the
Bill under Article 117(3) of the Cons-
titution.,” If you see that one, it says,
“Copy of the Letter No. K 7012/179/
A gated 17th December, 1980, from
Shri Pranab Mukherjee, Minister of
Commerce to the Secretary General”.
Sir, T have got the Bill that has been
given to us. The Bill says, “As pas-
sed by Lok Sabha on 19th December,
1980.” Did you get the point Sir?
The Bill has been passed by the Lok
Sabha on the 19th December, 1880,
ag has been printed and given to us.
And here is a letter from the Minis-
ter dated the 17ty December, giving
the recommendation, of the President
two days earlier.

Sir, there is gne more point. I will
invite your attention to the recom-
mendation obtaineq in regard to the
Maruti. For Maruti, Sir, I went
through the original Bill. That Bill
was introduced in the other House

- on the 8th December. It contains the
President’s irecdommendation. dated
the 20th November, and it had been
introduced there on the 8th Decem-
ber, Tt was passed in that
House on the 18 December
Then, Sjr, we got the Bulletin. The
President’s recommendation to  this
House wag obtained on the 20th De-
cember, It was passeg there on the
18th December. And we got the re-
commendatiop od the 20th December.

[ 24 DEC. 1980 ]

(Amend.) Bill, 1980 258

Sir, 1 will read from the Bulletin,
Item No, ..

MR, pEPUTY CHAIRMAN: Don't
go into the details, The date is re-
levant,

SHRI ERA SEZHIYAN: Therefore,
Sir, I am against this one. The re-
commendation earlier to the date of
passing the Bill in the Lok Sabha is
not valid. We cannot discuss this un-
less you bring a new recommenda-
tion from the President after the
date of passing of this Bill in the
other House.

MR. DEPUTY CHAIRMAN: Your
point is clear.

SHRI ERA SEZHIYAN. Therefore,
the House ig debarreq by a Consti-
tutional disability for considering
thig Bill.

SHRI NARASINGHA PRASAD
NANDA (Orissa): Sir, Mr. Era
Sezhiyan has raised a very impor-
tant question. We are noticing, Sir,
that the Parliamentary practices and
the provisions of the Constituion are
not being honoured not being res-
pected. I don’t think that the re-
commendation of the President under
article 117(3) is just rubber-stamp-
ing what is proposed by the Govern-
ment. You kindly listen to me, Sir.
That the President applied hig mind
to the question of recommendation
for consideratoin by thig House, is
not there. The President is not a
mere rubber stamp tunder article
117(3) nor is this House a rubber
stamp to whatever is brought by the
Government unless the formalities
are complieq with. What happened
to this Government? These small
formalities which could have been
looked into and complied with by
them have not been complied with
here. Tke main point, therefore, is
whether there is a proper recommen-
dation by the President ag required
under the Constitution. And answer
is ‘no’ because the President’s re-
commendation is prior to 19th De-
cember. W, are considering today
a Bill ‘further to ameng the Tea Act,
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1953, ag passed by the Lok Sabha on
the 19th December, 1980°. The Pre-
sident’s recommendation ghould have
come after the 19th December That
recommendation having not come
here, we cannot take thig Bill into

consideration.

SOME HON. MEMBERS: Sir,
Sir, . ... (Interruptions).

MR. DEPUTY CHAIRMAN: Now,

the point is clear. Please don't repeat.

SHRI MANUBHA] PATEL (Guja-
rat): Sir, I will not take more than
two minutes. -

MR. DEPUTY CHAIRMAN: Please
hear the Minister.

SHRI MANUBHAI PATEL: Just
because the opposition is co-operatiug
beyond expectation to speed yp the
consideration and passing of the Bills,
it does not mean 1that the House
should pe taken for granted and that
you will be able to steamroll some
irregular things through our over-
sight, That shoulq not be taken for
granted. Here is a very relevant
point ang you cannot expect us to be
blind to it So, Sir, when the Bill
was passed on the 18th how is the
letter dateq the 17th December? It is
a very serious matter,

SHRI K. K. MADHAVAN (Kerala):
Sir, 1 support the point raised by
Mr. Era Sezhiyan and supported by
my Party whip, Here, is a consti-
tutional illegality of not only one Bill
but more than two or three Bills.

MR. DEPUTY CHAIRMAN:
cne Bill he has referred to.

SHRI K. K. MADHAVAN: It is a
condition precedent which hag to be
complied with and for the purpose of
these Bills those conditions precedent
have not been complied with.
Therefore, . . .

MR. DEPUTY CHAIRMAN: Your
point is clear.

Only
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SHRI K. K. MADHAVAN: There-
fore, the point raised by my hon.
frienq involves the question of cons-
titutional validity of the Bills, if they
are pagsed.

SHRI SADASHIV BAGAITKAR
(Maharashtra): Sir, I rise to support
the point raised by my friend, Shri
Era Sezhiyan. Here the questiong of
constitutional propriety is invalved. 1t
is wrong to ride roughshod if the
facts stated by him are correct. There
should be a proper explanation.

SHRI KHURSHED ALAM KHAN:
Sir, I would like to assure the hon.
Members that there wag no question
of bypassing the usual procedure or
not showing proper respect to the
hon, House. (Interruptions). I would
just like to say that the letter signed
by the Commerce Minister is dated
the 22nd December and not the 17th
December. Unfortunately, there
seems {0 be some mistake. (Iaterrup-
tions). There has been some typing
mistake, for which I am extremely
sorry.

MR. DEPUTY CHAIRMAN: Have
you got the original letter?

SHRI MANUBHAI PATEL: How has
it then appeared in the Bulletin?
(Interruptions).

SHR1 KHURSHED ALAM KHAN:
I would like to assure the House that
it is purely a typing mistake. There
was no question of bypassing any
procedure.

SHRI NARASINGHA
NANDA: Three excuse of the type-
graphical error cannot be accepted.
King maintain the dignity ot the
House.

MR. DEPUTY CHAIRMAN: Now,
I have heard you and heard the Min-
ister. I think the point raised by
Mr. Era Sezhiyan ig quite correct and
the letter that is before me and that
has been circulated by the office is
also dated December 17. But it was
received in the office on December 22.
So, the explanation given by the
Minister may be accepted. There

PRASAD
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might have been a typing mistake. It
was received in this office on the 22nd
December. '

SHRI ERA SEZHIYAN: How can

“that be? (Interruptions).

»

-got a vast

MR. DEPUTY CHAIRMAN: I do
not say that it cannot be ruled out.
That can be accepted. On the face of
it, let us accept it and proceed with
the Bill.

PROF. RAMLAL PARIKH (Guja-
rat): How can there be a different
date on the office copy? How can
there be two date on the same letter?
(Interruptions)

MR. DEPUTY CHAIRMAN: He
hag said there is a typing mistake so
far as the date is concerned.

.,PROF. RAMLAL PARIKH: We
would like to see the Despatch Re-
gister. Sir, we shall have to go into

the whole thing. (Interruptions)

SHRI ERA SEZHIYAN: How can
it be in the Bulletin of the 22nd De-
cember? Already this has come in the
bulletin., The bulletin has peen re-
ceived by all including the Minister,
it seems nobody botherg about these
things.

MR. DEPUTY CHAIRMAN: You
are right; they should have taken note
of it.

SHRI ERA SEZHIYAN: They have
army of officers; they
should have taken note of it.

MR. DEPUTY CHAIRMAN: T think
the Minister should be better careful
about these matters.

DR. RAFIQ ZAKARIA (Maha-
rashtra): At least we have one vigi-
lant Member here,

MR. DEPUTY CHAIRMAN: The
Minister and his office should be more
careful.

SHRI B. N. BANERJEE (Nomi-
nated). If you accept the Minister’s
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version, it is all right. But the Min-
ister should be careful to see that
such things do not recur.

MR. DEPUTY CHAIRMAN: I have
already said it. R

SHRI SADASHIV BGAITKAR; I
it was a bona fide mistake, it could
have been brought to the notice...

SHRI MANUBHAI PATEL: Buj the
letter is dateq 17th.

SHRI ERA SEZHIYAN: If we
take the Maruti Bill, the bulletin says:
President having been inofrmed . . .
ete. recommend under Article 173 of
the Constitution for consideration by
Rajya Sabha of the Bill ag passed by
Lok  Sabha. Now, here, the
words . . .

MR. DEPUTY CHAIRMAN: Thig is
coming from 5 different Ministry; the
wordings may be different.

SHRI ERA SEZHIYAN: In the
Maruti case, Sir, in the bulletin. it
was said: Recommendation for con-
sideration by Rajya Sabha as passed
by Lok Sabha. Here, the words ‘as’
passed by Lok Sabha’ are omitted.

MR. DEPUTY CHAIRMAN: Yes,
I know, that is not here.
SHRI ERA SEZHIYAN: The se-

cond thing is more serious. I took a
copy of the Bill as introduced in
Lok Sabha. There is no recommen-
dation of the President printed
there.

MR. DEPUTY CHAIRMAN: It is
for that House, We need not discuss.

SHRI ERA SEZHIYAN: There is
a Statement of Objects and Reasons;
a Financial Memorandum; there is
the last page; the Annexure, but
there is no recommendation from
President.

MER. DEPUTY CHAIRMAN:
is a matter for the other House.

That

SHRI B. N. BANERJEE: The Mi-
nister should be careful in future.
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MR. DEPUTY CHAIRMAN: Yes, it

is very serious. Now, let us pro-
ceed.

SHRI ERA SEZHIYAN: 1 would
like to know and for the informa-
tjon of the House whether recom-
mendation of the President wag ob-
tained for the other House, because
that ig the requirement...

MR. DEPUTY CHAIRMAN: We
are not going to discuss the other
House. .

SHRI ERA SEZHIYAN: All the
discussion here will become infruec-
tuous because it is a Constitutional
requirement,

MR, DEPUTY CHAIRMAN: It is
not for us to discuss about the other
House. It is for them to see. We can-
not raise it here nor can I give a
ruling on it. 3

SHRI K. K. MADHAVAN: Sir,
permit me to say that we are not dis-
cussing the other House but on the
other hand we are discussing the
consequences of what happens in the
other House.

MR. DEPUTY CHAIRMAN: Not
even that.
=

SHRI B. N. BANERJEE: Sir, the
Government should not take it as a
routine matter. They should in fu-
ture see that proper recommendation
comes.

SHRI KHURSHED ALAM KHAN:
Sir, I would like to assure...

SHRI MANUBHAI PATEL: It was

an Ordinance to be converted into
Act.

MR, DEPUTY CHAIRMAN: You
have said it already.

SHRI MANUBHAI PATEL: We
are not taking that stand; but let it
not be taken so lightly. Otherwise, if
we take that stand, this Bill
cannot come here Constitutionally;
it will have to go again for Ordinance
and this Ordinance lapses.
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SHRI NARASINGHA PRASAD
NANDA: If the leter of the Ministry
is dated 22nd December...

MR. DEPUTY CHAIRMAN: The
letter is dated 17th,

SHRI NARASINGHA PEASAD
NANDA: If it is a typographical mis-
take——maybe, because mistakes are
there. we cannot expect perfection
from this Govrnment—we would
like to request you to kindly protect
the interest of this House. You are
occupying the Chair today at a very
crucial moment, Kindly ask the
hon. Minister to tell us the date of
the President’s recommendation. It
is most vital in this case. We are not
concerned with the typographical
error, If the date of President’s re-
commendaion was prior to 19th De-
cember, that is not a proper 'lrecoyp-
mendation, il

SHRI ERA SEZHIYAN: Sir, it was
in 1956, when the River Boards Bill
was introduced in this House and
passed. When it went to the other
House, they questioneg about the
financial memorandum and also about
the President’s recommendation. 1
think, it was raised by one Mr.
V. P, Nair, The Deputy Speaker who
was in the Chair, first said that jt was
to be presumed, later on satisfied the
House that these things had been fol-
lowed. Sir, I would like to put it on
record. Thigs House is entitlegq to
know whether the Constitutional re-
quirements have been fulfilled.
Otherwise, all our deliberations and
the passing of this Bill would be-
come infructuous.

PROF. RAMLAI PARIKH: When
was this letter, which is dated 17th,
received in the Rajya Sabha Secre-
tariat?

MR. DEPUTY CHAIEMAN: I said
22nd. That is why, this has arisen.
(Interruptions)

PROF. RAMLAL PARIKH: Sir. I
am not interested in making new
points, Since the matter ig of great

W
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Importance, we must know how it
happened. We should be able to
know from the Secretariat how it
happened and why it took five days.
% MR. DEPUTY CHAIRMAN: This
has not happened in our office. What-
ever has happened, hag happened in
the Miniser’s office. This letter was

received in our office on the 22nd.
- PROF. RAMLAL PARIKH: You
have a clear evidence of it having

been received on the 22nd?

MR. DEPUTY CHAIRMAN: It has
been received on the 22nd. It is writ-

ten on the file.

SHRI MANUBHAI PATEL: Sir,
one
which hes been raised by Mr. Nanda.
This should be replied to by the hon.
Minister and this House should be
satisfieq about that. What was the
date on which the President cleared
it? This is most important.

SHRI KHURSHED ALAM KHAN:
Sir, the President’'s recommenda-

tion under article 117 (3) is dated
22-12-80.
MR. DEPUTY CHAIEMAN: That

is allright. This meets the objection
raised by the hon. Members. So far as
the wording of the letter from the
Minister to our office is concerned, I
think, it would have been better -if
he had mentioned in that letter the
date of recommendation by the Pre-
side (Interruptions).

SHRI B. N. BANERJEE: That may
not be necessary. They could have
eaid ‘as passed by the Lok Sabha’

MR. DEPUTY CHAIRMAN: Mr.
Minister, you should be very careful

in all these matters. We are very
fortunate to have Mr, Era Sezhiyan
as our hon. Member. He is very
technical and very through. Hence,
you should be very careful.

SHRI ERA SEZHIYAN: They
should be very careful. Im future,
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they should give the date of the

President’s recommendation.

MR, DEPUTY CHAIRMAN: [ have
said it. The date is allright. If the

Bill is pased by the Lok Sabha, they
should say ‘as pased by the Lok
Sabha'. This will be sufficient, If

the Bill originates from the Rajya
Sabha, they should give the date.
(Interruptions) I think, you can give
the dates in all the cases.

SHR] KHURSHED ALAM KHAN:
Sir, T am thankful to the hon. Mem-
ber for having brought thig to our
notice, Certainly, we will be very
careful.

MR, DEPUTY CHAIRMAN. Now,
you can move the Bill.

SHR] KHURSHED ALAM KHAN;:
Sir, I beg to maove:

“That the Bill further to amend
the Tea Act, 1953, ag passed by the
Lok Sabha, be taken into considera-
tion.”

The qusetion was proposed.

SHRI C. HARIDAS (¥erala): Sir,
this Bill seeks to amend the Tea Act
(No. 79) of 1953, 1t has to be re-
membered that there had been some
loopholes in the parent Act. These
loopholes were misused by interested
elements which are operating in the
tea industry. The financial assistance
given by the Central Government to
some of the industrial units through
the Tea Board Wwere misutilised or
diverted by these elements. By the
present set of amendments, the Bill
is intended to plug some loopholes so
as to ensure a more efficient working
of the Tea Board and better manage-
ment of the units in the tea industry,
The sections that are sought to be
amended are 2, 3 4, 5, 6, 10, 16E,
16L, 27 and 46. R

The big tea garden owners and in-
dustrial houses producing and proces-
sing tea have taken away huge
amounts of money given as Govern-
ment assistance. Asgsistance for tea
plantations has in many cases been
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diverted to other business purposes
and misutilised. In many cases, these
things were going on with the con-
nivance of some concerned authoritieg
or officials. Whenever such unlawful
activities were found out and ques-
tioned, the sinners tried to escape
through the courts of law and other
methods, Clause 7 of the present Bill
is meant for nullifying the disadvan-
tageous consequences of such judge-
ments, decrees or orders of any court,

Sir, tea is one of the commodities
which fetches substantial amount of
foreign exchange tg thig country, My
State of Kerala is one of the States
that produce tea. There are many tea
gardeng in Kerala, The biggest among
them is the Kannan Devan Company.
This company had kept with it about
one lakh acres of Government land
on long term lease, A large part of
that was kept idle ang uncultivated.
The Kerala Government decided to
take over the Kannan Devan planta-
tion and recommended the same to the
Central Government. But the Cen-
tral Government took no steps nor
dig it respond to the State Govern-
ment’s request, The company is not
doing the replanting of tea and they
are destroying the industry. So the
Kerala Government has taken some
steps. It must be said to the credit
of the Kerala Government that it took
back about 75,000 acres of uncultivat-
eq land by terminating the Ilease
period, Attempts for distributing these
lands to the landless agricultural wor-
kerg are going on in Kerala as part
of the land reforms programme in the
State, In thig connection, I would like
to point out the necessity of examin-
ing whether gther tea companies and
undertakings are doing thess unpro-
ductive acts. The Central Government
and the Tea Board havp to maintain
vigilance against misuse of public
funds by industrial units engaged in
tea production and processing.

Sir, {he tea indusiry is being mono-
polised or dominated by big indus-
trial houses. They are controlling the
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trade and export of tea. Many foreign
big business houses and multi-national
busines houses make fabulous profits
from the tea industry ang from ex-
ports, This has to be stopped as early
as possible. The living conditions 4.
of tea garden workerg in India is very
miserable. The Government shouid
take necessary steps for their welfare
as well as for improving their econo-
mic and social conditions.

Lastely, Sir, I request the Govern-
ment to take urgent steps to nationa-
lise the tea trade and export of tea.
Thank you.
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agy F oo, oo frEnr w)E
A AT GATT A FH F w0 &
I qur weary el g faefr gR
gt amA ¥ faww ¥ oA
FMFET HIy & fau  ggew
F FTOr, W@ ATTA LRI @A,
2 g W | qEFL FFR 9T AT |
I MG AgEd A OFAE g2 AV
T |

zafay 77 @ FEAT F OATAL
w9 @R gra fwsa safs ar
qEAT W FB AT WA FOT IqH
AN FT AIAT qF § GEA qAATH
FW FT TEYE AT ATRT

e ag fagas 9@ gW F T8,
IR F Afgs gHar faenr
IT FUAT FT TANT FE G AT
HedI-ed) A A T qrd FOrAl
®T A FHAT & |

zgfan  Sig-g@ # GbEAr g3
gy =g aifd Q¥ amma g §
MM I TG FIEE@ T8N T
faar sig ot g<TC T amEl #Y
¥ ogEEr g o

sE-g@ s ¥ fawar fooe
fear st &, SAH ¥ &g wegel
F gfgfafrt w1 ot e =few
gifs 2w max fAa & AR W=
Fr gfFar &t & FF |

S & aTe, FEw a9 W
wifst #1 gura &1 fadw faa
saT § ) 9@ fAdw Hagg @

g afer a9gy, FHIQA FT qEd
7 gadr gfagmg Far & foafg
® ¥ AT A UG TR g | A WA
Y qAT ATfEW |

@l A g @ & ogarw &
for fagd s aw fdw ¥
faoty gma fraffer fram smar &
afew g a9q@ § gF waw &
9 wafg § ag Arfast [, guTEr
@ g A AW g, A AT AR
FWRE FL T & | A9gd F AR
SATET qA § |

Tafay Gt g & wifasl &
feg 77 v @ F&F TE A
T §TmEl &1 ged wud grg H
AN AT TTT FEAT AT |

g o a8 & f& @
Sq ®A, q¢ FEAI R OAIY ZIT
¥ o< giw av fau  fwEy safe
F T A F IJGITA FA AT
IR SATEATIAT, AT &7 Torora
I & a8 Wy SA@r ¥ SgTar
U A9 qH §grEr T §EAT g )
& yuar e fadw s g s
T @ g qfom wE, Stead
FON F FE, ATEl TIIT IR
AN & I FA & 1, T JE0A
F TV FW F qg (BT IEY
qrfawt F1, =TT AMOA F ACART FI
der W # wE g femr wdr
A 1 F A OSA AT A eEE &%
a2 fee o smafadt oy R
T I w1, SR w7 & o,
@ wA qreEd FiE gfe ) faard
E -

@O 9 g § fF s @Y
tF fT ST R L uE I & Qg
F AR FIT AT I ¥ 909 9O
¥ 7-8 a9 & WA & ) a9 &L
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[+ g qas]
7. frgsq o s aafs ot gear
gARE TIC @E IF, T FT NS
AT FF AT A wFE fAw qAT
g IFFT AT AT 9T F 1 3W
F fFft Y v AFF gET &
zaifaq & oF T faar gar awma
fex I@Y wifers ®1 amw 3T F
faaer & g

7w Il §, ¥R 3T 49
gl 9 faE F&F uw quiE
A fade wiea & o wufr

it gawda A1Van grga (fEEe):
oAl |, AH AT g A
AR gATE fay | AW 397 ag ¥
f g agt ¥ qga & 70T -]
¥ 9 F fau o 99§ AT 9 "
¥ I & A [ a0 IART @A;T @
g T AL § FH FE T AR
39 § Y gEA-d a9 FI AT § |
foraet T wafaar g FT g9 HT AT
FETHL & fours #1 #1H s E T S
AEL F GA g § gaig A w
T A1 g g HIX @A gW 39 H
do 73, saifs fagar 9 wATar
& IT9 gT IF W AT q@T § AR
IET aE FY 99N § 74 fAFTAr o
§ AEATF, 37 A% § I ALET A
gd 7 791 s | fFI wEr @R
F1 91T gy g a1 IFHy fAmia
AT 9T SN T FEAT FH 4 FH fFAT
AT ATfET; afew qEETe IqFT faege
TEATFTT FT A | HIA S AT-AT
AWM & IO AT ATORG FT A &
T & fo=s I & oY "t 999
Iorg FT IF § (IR W7 A aars
SUY agT §3T &1 8 | AHFT F
T g AT Wfgw | gAR gATE
F HITHT AT AT FEE F FA T AT
§ ST 1 aga gamAr ST &IT A
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IET THATT gar & | SAET wifwwy
g W FY UHA F AT gL F
FIIE FIH IS ALY, TET AT FFATE |

=\ ggawala s S, @ foae

Y

¥ gur #Fifow 1 2w, gigg St A

o Geqq & Fgr | '

St Wo o H (WeA WIW) : IT-
awmfa wEEa, 98 T T5ga v ag
Tq wisHe #T § WA w0 g
AT D-IR gATT HAT AFET FT IAT
AIEAT | A TS §, 9 F HE%
ATF BT Gl A7 a9 TagEq Jarfear gy
@l § | ARl UFT Af7 SR
3% fog Fave #Y & A< avEt safEaAl
FY FIoT qeaY & £ F1 F 31 & ;A
F AATAT ATEY & | AR AH ;W K
fagw # qataw 919 WY g | agl 9%
H1 ST FY ¥ g8 AT & 0 afs aww
@Y IR A7 #1 §I41X F fow w=e
g FE fAw @1 HaeiEm e
F ST AT &1 AT, AT AF TF gaf=9
519 qET S &, 98 N6 W@ gt
HRAT AT F IR H FAT ZT SATTAT
R ag feega Sdr gFC & Enm
Sy GAl F HaT AT ¥ AT Ny faw
QAT H 16—17 q0 aF AT @I A
ST qATHS F AT 37 I EH TIES AT
g W0 | zafan afz gae @wa
W@ STHT HIL o7 fear ag ay gw =
FT AFEAT ATEIT  FIAE F FT
TRq |

I T ITYNIIFT AgET, A
# Tt A 9T @ AT G &
faw 50 g9 wHT 9fW AT FW
I MFA FAEr g ot AfEA
TS 3 a9 g1 T FIA GG T Iq
50,000 uFs Wi *t T17 # dararg
F1 TITAT HT @25 & 379 @I g | av
FAT T GTHIT HIH G & G
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 gIadw & ? Hiw AR 1)
50,000 TFT FHIT & g 50,000
qfzar &1 FEmfor Sfgw 9T |
g d a1 oz afae oF uEg Afw @
sOAl T FAT gHRAT F AT HIA
qiTaTT &1 FAA-AAT FT THAT §
YT &Y 2 AT SAFAAT KT AT AT
AT |

frady amg, st gfage #1 2 a9 &
AT g g, i mrs F10 99 g
TS AT & HaC 909 7 A §H
FErAT |
SHRI K, K. MADHAVAN: Sir, I
protest against what the hon. Member
has said about the Kerala Govern-
ment. Is he a Member from Kerala?
The Kerala Government stands com-
mitted. (Interruptions) Is my friend
speaking for Kerala? This is distor-
tion of factg and misrepresentation of
facts. It is political distortion of
facts.

MR, DEPUTY CHAIRMAN: Your
protest has gone on record. Please do
not address him_ Please agddress me,

M Ko Ro Wa : gl S,
FATS F AEL A A9 GgA AT AT
&A1 gar et A afFw A A 40
¥ qgr TIX 9T & RO AT FN
¥ 1 Ay grar ¥ fAgeT w%

st T A F qq (ITT F3W) ¢
i gunE g gy, saadmEfy S,
uF AT arhr g )

¥ Ro Fo AA : GIHIT FATF &
7T {1 AT @4r & fag w5 S
AN HX GTT AN@T F AL TH
gler mfeg eafag &3 5= & 303
¥ T ¥ =0T & AITATT T TF

IqEATat S, uF gATE § A &
wngat g 1 7y S g 8090 wawe
AN T AR AN a5 A1 3T A
@ 2 | F o § fagea wEm
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o TwA W § g @afFd Ay, grafan
#1250 A 500 AWM I 3T
at q¥ faaat g faa o faredy wae
F1 25 7 g1, fanell T T &7 7 A@wvay
STF ATF S AT FU0 B AT AV
g% | I W) & A H I faA Fw
AT HATE |

MR. DEPUTY CHAIRMAN: The
hon. Minister please.

SHRI K. K. MADHAVAN: As he
has not seen Kerala, he has not un-
derstood Kerala.

SHRI KHURSHED ALAM KHAN:
Sir, I must thank the hon. Members
who have made their useful sugges-
tions and I can asSure them that their
suggestions wil) receive due considera-
tion, and wherever possible there
will be no difficuity in accepting them,
Besides 1 will 30 a step further and
would reguest all the hon. Members
that if at any stage, at any time, they
have any suggestion, they are wel.
come to write to us, and we will give
prompt attention to their guggestion.

HtH o Fo A | HX TJTF F AT
H o7 q13T |

SHRI KHURSHED ALAM KHAN:;
Let me speak now. ~ You have done
your business.

As Mr. Bhabhra has said, as far as
the tea industry is concerned, we quite
agree that the tea industry is one of
the most imporiant industries of our
country, and it is a foreign exchange
earning industry, We can assure himn
that every possible steps will be
taken tg ensure that the tea industry
flourishes in this country. We also
very clearly understand that not only
China but Kenya along with Sri
Lanka, is also coming in a big way in
the tea market, but we will assure
them that India’s tea hag always re-
mained there; it has established its
name, it will remain there ang it will
establish its name in all respects.
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(Shri Khurshed Alam Khan]

As far as the working of the Tea
Board ig concerned I can assure the
hon. Members that the Tea Boarqd is
doing its work and will continue to
make the best possible efforts to im-
prove the working and to ensure that
the tea indusiry gets promotion, that
the tea industry flourishes and that
all possible assistance, both technical
and advisory, is given to the tea in-
dustry for improving its method.

We have certain traditional markets,
for instance, London and other places.
But we are not going to confine to
these traditional markets, and all pos-
sible effortg are being made and will
continue to be made to find new mar-
kets for our tea products, For this
purpose, surely, we are taking neces-
sary steps, and we will be able to
achieve the results.

As regardg the interestg of the work
ers and their well-being, they are
very dear to us, and we Wwill always
keep their interests ag our own in-
terests. I can assure you that all those
workers who are working in the tea
industry, will be looked after well
I quite agree with the hon. Member
from Bihar. He saig that people
from Bihar and Orissa go to Assam.
I think it is a great and valuable
contribution on the part of Bihar
and Orissa in the tea industry of
Assam. Ang this is the reason that
even with all the troubles in Assam
today, the tea industry is least affecteg
and the credit 'goes to0 the workers of
Orissa and Bihar.

At gIRIF ATQAN T TAHT
ara ot g% AT 97 771 |

=Y gTAitg MR @7 : TR A oy

Now, Sir as far as this Bill is con-
cerned, the main object is this. We
got into trouble because of the view
taken by the High Court of Calcutta
regarding the Explanmation about
“recklesg investment” and “incumbran-
ces”, The ides was that the word
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reckl.ss doeg not relate to imcumbr-
anceg because “incumbrances” related
to liabilities incurred by the owners.
But the High Court of Calcutta took a

different view, and we had to go in |

appeal to the Supreme Court. We
have also made investment in the tea
gardeng after we have taken them
over and we were afraid that if
these tea ‘gardens are not retained
with us it is just possible that this
investment which has been made in
these tea gardens may go wasted.
Therefore, we preferred an  appeal
and at the same time, a special re-
quest was made for an Ordinance by
the President. Otherwise we were
not so anxious for it, We quite under-
stand that an Ordinary Bill could
have been brought here. The main
reason for this Ordinance was that
we did not want these people to take
back the tey estates and run them
to destruction. Also we have no in-
tention of working as a clinic for
these tea gardens, restoring them to
health and giving them back to the
owners again so that they exploit the
tea gardens again and run them to
destruction or make them sick again.
So this can be taken as an assurance
that we wil] take care of the interests
of the industry and we will not do
such things,

Now, the other thing is regarding
the enabling clause, You know we
have three Tea Centres, one in Lon-
don, one in Sydney and one ip Cairo.
These three Centreg are primarily
basically ‘for promotiona] purpcses,
They were not running in profit.
Therefore, it was decided that some-
thing should be done to make them
profitable; and at the same time, they
should continue their promotional
efforts. Therefore, we talked to the
Hotel Corporation of Air India and
when an agreement was being arriv-
ed at, it was felt that in the functions
of the Tea Board, necessary provision
should be made for either subscrib-
ing to the share-capital of a body
corporate or to enter into an agree-
ment or arrangement for running
joint ventures So, thig is the enabling
clause whick will enable the Tea

.
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Board to have joint ventures with
the Hotel Corporation. We hope that
with the Hotel Corporations expertise
in the line, we will be able to run
these Tea Centres in profit and at the
same time, it would be possible for
us to vigorously pursue our promo-
tional efforts,

Once again, Sir, I would like to
thank all the hon. Members who
have made very valuable suggestions
for our consideration,

MR DEPUTY CHAIRMAN: I shall
first put the resolution to vote.

The question is:

“That thig House disapproveg the
Tea (Amendment) Ordinance, 1980
(No. 15 of 1980) promulgated by the
President on the 13th October,
1980.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: 1 shall
now put the motion moved by the
hon. Minister to vote. The question
is;

“That the Bill further to amend
the Tea Act, 1953, as passed by the
Lok Sabha, be taken into considera-
tion.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill.

Clauses 2 to 8were added to the
Bill. SRR T

Clause 1 the Enacting Formulg and
the Title were added to the Bill,

8 p.M.

SHRI KHURSHED ALAM KHAN:
Sir, T move:
“That the Bill be passed.’*

The question was put and the MmO~
tion was adopted.

MR. DEPUTY CHAIRMAN: May I
make a request {0 honourable Mem-
bers ? There are two small Bills for

Bill, 1980
reference to Joint Committees., They
may be moved and passed and then
we take up the Appropriation Bill, if
you agree.

SHRI NARASINGHA PRASAD
NANDA: I fully agree with your sug-
gestion. Let us take up the motions
first and then we will take up the
Appropriation Bill.

MR. DEPUTY CHAIRMAN: All
right. We take up Motion regarding
Joint Committee of the Houses on the
working of the Dowry Prohibition
Act, 1961, Shri Shiv Shankar tg move.
Shri Shiv Shankar ig not here. Then
let us take the next one.

——

MOTION FOR REFERENCE OF THE

CRIMINAL LAW (AMENDMENT)

BILL, 1980 TO A JOINT COMMIT-
TEE OF THE HOUSES )

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRT
P. VENKATASUBBAIAH): Sir, I
beg to move:

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya Sabha do join in the
Joint Committee of the Houses on
the Bill further to amenq the
Indian Penal Code, the Code of
Criminal Procedure, 1973 and the
Indian Evidence Act, 1872 and
resolves that the following eleven
Members of the Rajya Sabha,

(1) Shri Dhuleshwar
(2) Shri B. Ibrahim
(3) Shri Surenlra Mohanty

(4) Shri Leonard Soloman
Saring

(5) Shri Ramchandra Bhardwaj
(6) Shri Era Sezhiyan

(7) Shri Bhridhar Wasudeo
Dhabe

(8) Shri Lal K. Advani



